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It is submitted by Shri Akhaya 0.2 345 Ro¥s bean
Mishra that the Department has sdected émcm;'
z:itafsllcant d4s Sorting éssistant and ‘ F,r\ 9-“"@ Achmn. P/
e Departnﬁnt hds also decided E
to send him[iranmg dlong with others l B B
including Respondents 4 and 5. Pet 1t10nei gs,;,% QLW{”'
counsel Shri S.K.FRaghi agrees that the
grievance of the applicant in this ‘
peétition hés been met. Shri Akhaya MLhraL( L\ M&\“\ Lo ol

hds drawn my attention to Order No,l f— ,
dated 11.12.1996, wherein ad interim, it ™-R- 1@\’3\“\@ SN R
is directed that the Respondents 4 and 51 LA len Ao ™eddd
who had secured less number of marks theén
the petitioner, shall not be sent for
tréaining which d@ccording to the pet itionéxa\x. W\ S
is scheduled to be commenced in the | .

month of January, 1996. Now that the ‘r'b‘*%“ - N\ R TEON
applicant has been selected along with |Cebn Niled awd 1

tCelien oh Owvday

BN 4

Respondents 4 and 5 and as all the three‘
of them @re proposed to be sent for Caks
training, there is no justification to EQQ“"‘\\\V Ling Ty
continue the ad interim stay. The same
is vacated.
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As the grievance of the applicant i Ny @ X
has been met the application hd@s become Q '
infructuous &@nd is accordingly dismissed s
as not pressed. Misc.2pplication 293/96 %3-9-74
is disposed of accordingly modifying the | Lo
order dted 11.12.1995, | foyes cery f ”Aé )’
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counsel for both sides-
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MEMBER (ADMINISTRAT IVE) by both siele.
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